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BEFORE THE CENTRAL ADr1INISTATII! TRIJL 

BANCLORE. 

DATED THIS THE TWENTY SEVENTH 

Coram: Hon tle Shri Justice K.S. Puttasuarny, Vice—Chairman, 

and 

Hon'ble Shri L.H.A. Rego, Member 

application No. 1669186 

H.P. Malli'<arjuna, 
Deputy Conservator of Forests, 
Plan Monitering Cell, 
Rural Fuel Wood Plantation Scheme, 
Bangalore. 

(Shri S.R. Jois, dvocat) 

vs. 

1. The Govt. of India, 
rep. by Ministry of Home Affcirc q  
D.P.A.R., 
(Services—I), 
New Delhi. 

The Statr of Karnataka, 
rep. by Secrtary, 
Personnel & Administrative Roforms 
(Services - I), 
Vidhan Souciha, Banoalore. 

Shri S. Syarnsundc.r, 
Chief Conservator of Forests (General), 
Ptranya 3havan, 
Bangelore. 

Shri G.L. Huller, 
Dy. Conservator of Forests, 
Haliyai. Divn., 
Haliya]. - N.K. 	 •..Rspondents. 

(Shri M.S. Padnarajaiah, Sr. cnsC) 
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The application having come up for hearinq today, 

Hon'ble the iice—Chiirnan made the following:— 

ORDER 

This is a transferred application and is reccived 

from the High Court of Karnataka undr Sr'ction 29 of the 

Administrative Tribunals Act, 1985. 

&-, H.P. Mellikarjuna, the applicant before us, 

joined service on 20.4.1968 as an Pssistant Conservator 

of Forests ('ACE') in the Karnataka State Forr.sts 

Service ('KSFS'), and he has been confirmed in that 

post from 1.1.1978 bykovernient of Karnataka ('fK'). 

Under the Indian Eor-st Service (Appointment 

by Promotion) Regulations, 1966 ('the Regulations'), 

framed by Government of India ('coi') under Fule 8 

of Indian Forest Service (Rccruitmn.nt) RUles, 1966 

('the Rules'), framed under the All India Services Act, 

1951 (Central Act No. LXI of 1951), an ACE of State 

Frest Service with 8 years of continuous Service and 

is suistantive, is eligible for selection to the Indian 

Forest Service Senior Scale (IFS).  A selection 
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, 	 committee constituted by 001 under Regulation 3 of 

the Regulations makes selrctions and, those selecte,d 

are then appointed by the Presjdant of India on 

probation. 

4. 	On 18.12.1973, 21.10.1981), 19.12.191)1 and 

9.12.1993, a selection committee constftuted by 

) 	 601 consdored thn cases of' li1ble offjc'rs of 

KSFS to IFS and made its rEcomrnndatjons, and acceptjno 

them, the Pre'idnt of India aprointed respondent No.4 

and others on dif'Per-'nt dts. But in all those 

selr.ctions and appointmnts, the aplicont had not 

been sel'cted to the irs. Hence on 28.2.1984, the 

applicant approached the High Court in W.P. No. 4333/84 

challengjno his non—selection and th selection or 

others to IFS, which on transfer has been regisp rTd 

as Ptppljcatjon No. 1669 of 1936. 

Zow 5. 	In its Notification No. FFD/282/FEC/79 dated 
, 	: 	

\ 
&' 

 

112.1979 (Annexure_A), OK had confirmed the applicant 

asan ACF from 1.1.1978. without challenging that 

notification either in whole or in part, and claiming 

that he should have been confirmed from any earlier 

date or from 1.1.1975, he had asserted that he should 

have been confirmed from 1.1.1975. But at the hearing, 
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the applicant did not pursue the same and pursued his 

case as rightly confirmed from 1.1.1978. On this very 

basis, he has urged that the non—consideration of his 

case for selection to irs on 18.12.1979 was illegal. 

He has  also urged that his supersessions on 21.10.1990, 

19.12.1991 and 9.12.1983 were also illegal. 

In its statemnt of objections, respondent No.1 - 
I 

Government of India - had asserted that the case of the 

applicant for selection to IFS as on 19.12.1978 was not 

considered as his name was not included by CK in the 

list of eligible officers, on the ground that he had 

not been confirmed by then, but was done only on 10.12.1979. 

Respondant No.2 - Government of Karnataka - had asserted 

that the case of the applicant was duly considered and 

he was not found suitable for selection to irs. 

Shri S. Ranganath Jois, learned counsel for 

the applicant, contends that on the confirmation of 

his client from 1.1.1978, he became eligible for 

selcction to IFS from that dae, both in law and fact, 

and the non—consideration of his case for selection 

ab, on 19.12.1978 was illegal and the same should now 

b 1  done as on that date ,totally ignoring his non— 

selection as or21.19.1980, 19.12.1991 and 9.12.1993. 
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B. 	Shri M.S. Padmarajaiah, learned Senior Central 

Government Standing Counsel, apneartnci for respondcnt 

No.1, and Shri S.V. Narasimhan, learned Government 

Advocate, appearing for respondent No.2, contend that 

notwithstanding the confirmation of the applicant from 

1.1.1978, the non—consideration of his case on 18.12.1973 

was in conformity with the lrst provisoto Rule 5(2) 

of the Regulations and the same was legal and valid. 

9. 	As on 18.12.1978, the case of the applicant was 

not considered for selection on thr ground that he had 

not been confirmed as on 1.1.1978 by GK is not in die—

pute. But, GK, in, its notification dated 1.12.1979 

(nreure—A) confirmed the applicant and 32 others 

from 1.1.1979 is also not in dispute. The effect of 

this confirmation was that, in law and fact, the apoli—

cant had become a confirmed or substantive ACE as on 

1.1.1978. If that then is the position, then the 

same should also be made e?fectivc for all other purposes, 

iluciing selection to the IES also. If that is not 

done, then the retrospective confirmation from 1.1.1979 

will become meaningless and will even stand postponed. 

We cannot on any principle place such a construction at 
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we have no hesitation in re.jectinq thr contention 

urged for the respondants. 

12. 	On the foregoing dISCUSSIOn, we hold that the 

case of the applic:nt must and should nccss2rily be 

considerd for sc1ction as on 1R.12.1973. When so 

done, and in any case even before that is done, its 

result cannot be predicted by anybody. The result 

can be '<noun only after consideration and not bfor 

that. If that should be fair and really meaninful, 

then anything done theraftcr must be excluded and 

should not really stand in the way of earlier selection 

at all. For this purpose at.least, we must undo what 

had been done aoainst the applicant in all later 

selections. On this short ground, we must undo all 

the later supersessions of the applicant, which we do 

so. Out in so doing, we need hardly say that If the 

PPliC0 flt is selected as on 11.12.1970, thn the 

qu'tion o considering his case on all the latr 

:. occasions will not arise. Out if he is not selr.ct.d 

I 
on that occasion, then it is necessary to consider his 

case on all the later occasions also afresh. 



Co lAdMajI.F.S- 9  
Duty Causervator of Foro&ts 
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$ 
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Government of Kama aliftip  
Vdkza Sou&aq  
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Str, 

sub. OftfIrnatles in the stat !rost Seiiiice 
vitk effect from UUM. , Request to 
cemsidor ampintmmt to i.F.S. on prOtio* 
based an the resed conilrnatto* ez'dot'- 
Rogardiag, 

Rota 	115 FM 77 datedi 5th 31317 1977. 

I have been cee.tlrnad In State Forest Sorvtco earlier dth 

effect faa 1.1.16 vlds O.OJOJID 115 Fo 779 Based on the 
said anfiatioa order I bavo boon czisidorod for appointmt 

to !F.Se an prooa idth effect from 7.9.79 nd presently 

I an in the rank of aeloctica grade Duty Conservator of 
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Coa8ervator of Forests øadro in Strjto FOrest seziee tth affect 

P.T.O. 
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1.1.75 ddo Gort ot1f1cition 1TOeFFD 2B FG 79 
' 	datod* I 23th May 187. Swk btdng the case! an also o31gb10 

tbr appetntuent to t.?.S*  on po'ot1on fwa 1.1.75. 

I thGroOr3 roqueat you to IdñdLy aove the Zdon Public 
Soi'vjce 4bmAsaon and Oovorn&t of Ina to consider n' case 
for a poiatiet to 1.07030.  on pzction 1.4th offQct fn 1.1.75k 
i.e., fwa the date of ny,  conf1zatioa is State Prost Service 
along d.th Sd G.L.liULLt)R, in respect of iOO I was given to 
understand that tko proposal is alrear boibz'e the Union Public 
Sorce ODwIsakow, 

I hoPO# you  All a iderny request favourably and do the 
needful at your eargIlast, 

Tours faithfu11y 

nte: 16.11.87. 
acO: Mysore, 

t4, 

Deputy Conservthr of Forestg, 
11109 Plans Division, aore. 

Advance oop7 siaLjttd to the QUef Socrotar7 to Governnent of Xaraataka,Yj(bana 7ouba,Ban8a]or 
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Shri 1.S. Padmarajaiah, learned Senior Central 

Government Standing Counsel, appearing for respOndent 

No.1, and Shri S.V. Narasimhan, learned Government 

Advocate, appearing for respondent No.2, contend that 

notwithstanding the confirmation of the aDPlicant from 

1.1.1978, the non—consideration of his case on 19,12.1973 

was in conformity with the last provjscto' Rule 5(2) 

of the Regulations and the same was legal and valid. 

As on 18.12.1979, the case of the applicant was 

not cnsidersd for selection on thq ground that he had 

not been confirmed as on 1.1.1978 by GK is not in die—

pute. But, 
.4  OK, in, its notification dated 10.12.1979 

(Anreure—A) confirmed the applicant and 32 others 

from 1.1.1978 is also not in dispute. The effect of 

this Confirmation was that, in law and fact, the apoli_. 

cant had become a confirmed or substantive ACF as on 

1.1.1979. If that then is the position, then the 

same should also be made effective for all other purposes, 

uic1jcting selection to the IFS also. If that is not 
) / 

done, then the retrospective confirmation from 1.1.1979 

will become meaningless and will even stand postponed. 

We cannot on any principle place such a construction at 
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all. On this short ground itself, we must direct 

the consideration of the case of the applicant as on 

18.12.1978. Whether this is impermissible under the 

last provisO of Regulation 5(2) of the Regulations 

as urged by the respondents is the next question that 

calls for our examination. 

10. 	In interpreting the last proviso, one of the 
weii 	

I 

settled rules of construction of statutes, now generally 

called as progressive construction of statutes has been 

admirably explained by Bhagwati, 3 as His Lordship 

then was) in K.P. VSRGHESE vs. ITO, ERNAULAM & AN0THR 

(A.I.R. 1981 SC 1922). Therein, the learned Judge, 

quoting with approval a classic passage of Learned Hand, 

had expressed the same in these inimitable words: 

Cxxxxx. The task cf' interprtatiOn of 
a statutory enactment is not a  mecha-
nical task. It is more than a mere 
radinQ of mathematical formulae 
because f'•u words possess the precision 
of mathematical symbols. It is an 
atternpt to discover the intent of the 
legislature from the language used 
by it and it must always be remembered 
that language is at best an imperfect 
instrument for the expression of human 
thought and as pointed out by Lord 
Denning, it would be idle to expect 
every statutory provision to be "drafted 
with dvine prescience and perfect 
clarity". We can do no better than 
repeat the famous words of Judge Learned 
Hand when he said: 11 •••••j is true 

that the words used, nxx even in their 
literal sense, are the primary and 

- 
U 
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we have no hesitation in rejcting thr contention 

urged for the respondants. 

12. 	On the foregoing discussion, we hold that the 

C258 of thc applic:nt must and should ncessarily be 

considerd for selsction as on 1.12.1979. When so 

done, and in any case even before that is done, its 

result cannot be predicted by anybody. The result 

can be '<noun only after consideration and not before 

that. If that should be Pair and really meaninful, 

then anything done theraPter must be excluded and 

should not really stand in the way of earlier selection 

at all. For this purpose atleast, we must undo what 

had been done aaainst the applicant in all later 

selections. On this short ground, we must undo all 

the later supersessions of the applicant, which we do 

so. But in so doing, we need hardly say that if the 

applicont is selected as on 11.12.197,  then the 

qu6ption of considering his case on all the lat-r 

occasions will not arise. But if he is not selected 

I 
on that occasion, then it is necessary to consider his 

_:! 	•' 

case on all the later occasions also afresh. 



b 

/10/ 

13. 	In the light of our above discussion, we 

make the following orders and directions: 

We declare that the apolicant was 

eligible for selection as on 18.1 2.1973 to iFS 

Senior Scale; 

us quash the non—sel-ction of the 

applicant to IFS Senior Scale4on 21.10.19309  

19.12.1981 and 9.12.1983; 

we direct respondents 1 and 2, and 

td'ppropriate selection committee to be constj—

tuted by COl for that purpose to consicer the  

case of the applicant for selection to irs Senior 

Scale as on 13.12.1978 and make a fresh selection 

as on that date, if necessary by deleting any one 

of his juniors also. If in the event of the 

applicant not being selected on that datr, then 

his case for selection as on 21.10.1990, 19.12.1981 

and 9.12.1983 shall then be considered by th'm aresh, 

in accordance with law, and the observations made 

in this order; and 

we direct respondents 1 and 2 to make 

: 	, 	/J 
	selection as on all the dates with all such expedi— 

tion as is possible in the circumstances of the 
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7 	case, and in any event, within a period of Pour 

months from the date of 	 orcfrr. 

Application is disposed of in the above 

terms. But, in the circumstances of the case, we 

direct the parties to bear thir own costs. 

Let this order be communicated to the 

parties within PiPtrcn days from this day. 

c 90 vIce CHAIR11ANl\4t1 

It 

cL-c 'Iuau'. 
OITuei- E H 

8ANGALORE 

MEM3ER(&) 
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CENTRAL AOINISTRATIVE TRIBUNAL 

S 	BANGALORE 

DATED THIS THE 25TH DAY OF AUGUS1 

Hon'ble Shri Justice K.S. Puttas 
Present: 	 and 

Hon'ble Shri L.H.A. Rego, riember 

APPLICATION NOS. 2 & 3/198E 

1.Shri U.L. Hullur, 
s/a Laksinan Hullur, 
aged 49 years, 
Dy. Conservator of Forests, 
(Working Plans) Dharuad. 

2. Shri C. Krishna, 
S/o Chikkarangaiah, 
aged 43 years, 
Dy. Conservator of Forests, 
(Jorking Plans) Ilysore. 

(Shri B.B. Ilandappa, Advocate) 

'I. 

i- The Secretary to Government 
of India, Dept. of Personnel 
and Administrative Reforms 
(Service-1) il/a Home Affairs, 
New Delhi. 

The Chairman, 
Union Public Service Commission, 
and Chairman, Special Selection 
Committee for IndianForest 
Service, New Delhi. 

The State of Karnataka, 
by Lts Chief Secretary, 
Vidhana Soudra, 
Bangalore. 

(Shri M.S. Padmarajaiah, C.t.S.5.C. 
for Respondents 1 and 2) 

0100 	 Applicants. 

19 

4) The Secretary, 
11/0 Forest, Wild Life 
and Environment, 
Paryavaran Bhavan, 
Lodhi Road, 
New Delhi - 110 003, 

0004 	 Respondents. 	- 

( 

) 
0 I 

-' 	

• 

\ . / 
SANG 

i S.V. Narasimhan, Advocate for 
pa n d en t -3) 

These applications having come up for hearing to-day, 

-Chairman made the following 

OR 0 ER 

These are applications made by the apolicants under 

Section 19 of the Administrative Tribunals Act, 1995 ('Act'). 



-2 - 

Shriyuths U.L. Hullur and C. Krishna applicants in 

Aplication Nos. 2 and 3/88 respectively, commenced their 

career in the Karnataka State Forest Service (KFS) as 

Assistant Conservator of Forests (ACFs) on different 

dates. Earlier they claimed that they should have been 

confirmed as ACFs from 25.4.68 and 16.4.68 respectively. 

But Government of Karnataka (GOK) in its order No. FFD-

2587-E 479 dated 23.5.1987 (Annexure-.A5) had confirmed 

them as ACFs from 1.1 .1975 and with that confirmation 

they are now satisfied. In due course, they have also 

been selected and appointed to Indian Forest Service (IFS) 

and they are now working as Deputy Conservatorof Forests. 

In these applications, the applicants claim for 

selection to IFS in 1975 and onwards if that becomes 

necessary as found by this Tribunal in H.P. Mallikarjuna 

v. Government of India and Others in Application No.1669/86 

decided on 27.4.1987 (Annexure-A6). 

Respondents-i and 2 have filed their reply. Respon-

dent-3 has filed its senarate reiy suoporting Respondents 

1 and 2. 

Shri B.B. MandapDa, learned counsel for the applicants, 

contends that the cases of the applicants were on all fours 

to Mallikarjuna's case and on trie very princioles enunciated 

in that case, this Iribunal should direct the respondents 

to consider tne cases of the aplicants for selection to 

IFS Senior Scale on 17.10.1975 and thereafter in accor' 

with law. 
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Shri M.S. Padmarajaiah and Shri S.V. Narasimhan, 

learned counsel appearing for the respondentsrefuting 

the contentions of Shri (andappa, contend that the 

applicants were not entitled to the benefit of the 

order made by this Tribunal in H.P. i1allikarjuna's case. 

We have carefully examined the facts and circum-

stances and the questions that arise for determination 

in these cases and the questions decided in Nallikarjuna's 

case. On such an examinatiàn, we find that these cases 

are on all fours with Ilallikarjunat s case. We cannot 

therefore deny the benefit of the order made by us in 

Ilallikarjuna's case to the applicants. 

B. For the very reasons stated in flallikarjuna's case, 

we make the following orders and directions: 

(i) We direct respondents and the 

appropriate selection committee 

to be constituted by the Govern- 

ment of India for the purpose to 

consider the cases of applicants 

for selection to 	IFS Senior Scale 

as on 17.10.1975 and make I a 	fresh 

selection as on that date if ne— 

/cJRA7ij>..\  cessary by deleting any of their 

juniors. 	If any of the appli— 

... 	/ 	S cants are not selected as on 
)r) 17.10.1975, 	then their cases 	for 

selection be considered on all 

subsequent 	dates also in accord— 
BANG . . ance with law and the observations 

made in this order and Mallikar— 

juna's case. 
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(2) Ue direct the respondents to make 

fresh selections in terms of our 

direction in sub—para (1) sra with 

all such expedition as is possible 

in the circumstances and in any event 

within a period of four months from 

the date of receit of this order. 

Applications are disposed of in the above terms. 

But in the circumstances of the case, we direct the parties 

to bear their own costs 

Let this order be communicated to all the parties 

within seven days from this day. 

es 	0- 

/ 

MEMBER (A) 
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IN THE CENTRAL DNI$TRATTvE TRIBUNAAT BANGAIE 

I.A.POREXTENIONQF TILE 

IN 

PLICAT I ON NCS. 2 AD 3 OF  1988 

BET1: 

SRI, G. L fflJLIAJR 
& 

SRI. C. KRISHNA 

Ma 

S TAJ2 OF ICAR NAT I1CA 
& OTHERS 

. APPLICAJTT3. 

0 RESPONDENTS. 

UNDER SECTION 151 OP THE OCDE OF CIVIL PROQEDURE 

The Respondents respectfully submit as foll0ws:- 

The 3rd Respondent respectfully submit that this 

Hon'ble Tribunal, by its order dated 25.8.1988 has disposed 

of the applications dxecting the respondents to consider 

the ce of the applicants for appointnEnt to Indian Forest. 

$er'vice(IP.S.) senior Scale as on l8 	i9'8 and to make 

fresh selections as on that date and other reliefs. 

This Respondent ubmits that the question of 

considering The case of the aplicts for appointnt to 

I.F.S. has to be taken up by the Government of. India in 

consultation of the Union Public Service Commission. The 
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proposal to consider the case of the applicants for 

appointrint to I.F.S. on promotion from a retrospecttve 

date has been sent to Union Pablic ServiceComtssjon 

on 26.12.1988, after obtaining the opinion of the Law 

Deptmt in t1e matter. Under these circutances, 

the time granted b this Hon'ble Tribunal, is since 

being expired, it irespectilly submitted that atleast 

two months may have to be re qu ired for the Un ion Public 

service Commission to consider the case of the. 	epplicants. 

3. VIHEREFcRE, this respondent respectfully submits 

that this Hon'ble Tribunal be pleased to EED THE TII 

Y TWO MONTHS to i RD  le un t the orders p S sed .by the Tr ibui al 

in the interes5t of justice and equity. 

OVERNiENT PLEADER & AD(OOATE 
FOR RESPONDENTS 	 RESPONDENT/S 

VERIFICATION 

I, 

3/0. . 	 aged about 53 years, 

working as LLtJL  S--- 	--( 	in the 

Of fice of the 

at 	 do hereby verify that jhe contents. 

in paras I to . 	are - ue to ry personal knowledg ,e and. 

paras 	/ to - believed to be true on legal advice and 

that I have not supressed any material fact. 

BANGAIIORE 
DATE; 	 . 	. 

RESPONDENT/S. 

11* 



000=0=000=0=00=0 0= 
\ 	 I 

afro 9-7I 	 - 
UVHEI H Xflcff 

	

7ffMOD 	tcI'214 ) 

/ 

/ 	NID7A HIM 1-71 HlIlAiDKOV,  
t-H io; 'SApV 'UVHI 

—VHtVHDW)I q . 'V 	H1flNTII'XJ[T S 
o. 1.—H to3JpTa'. o 

trjcIdr 	
Q-? Q?i70N'T .oc 

/ NoI1oHrn w 	 -- 
NI1VDVA HOJ III CR 11-71 HIIiAON,T /. 
'frj ap; pJ'rwfl)I   

1. ..pdse .io, '7'-Aoj 

	

trd7 o;pr 'SIof'S'P1 T'S SEE= 	 29 ;o3oi7onv '6 

spdse 	 -- 
44zdd 	Q;'A '7 I1 	zi  TJS 	 cj 30 95'Oj"J • 

' — j 	 - 
I Ap AofJ 

	

'jtzidd 40Ap7 'SIOf'S'H'TLIS ia= 	 1.'oN7 L 

pdoH—ufi 	'pAt '1t 	——H 
1.' H .xo;.' Ap7 4 A0 - 
/ 

	

xo; Ap 'I VP N7XVHVN wts c= 	 es ;o g6 t. 

- 	 =0=0=0= 	.. 	 - 
(e— [.—•1. '(tict—HO) —t-- 



7; 

:s.pdso 
4tdd 	Jo:Ap 	1llflSflHa'W' 

99 ;o co°' 

.spdseH 99 ;O 	 'ON 
= u1dd 	o;PV 'H 	vya'TS - 

:pdSH 	o;1pTAO 	S ;o L6° 
'tdd 	o;p 

•pdSeH Jo' .pV'.Ao - 
Ilk 
	

u1d ;o 090NV • 

S 

• pO H— tfl 	• pA 	0 

'iiuUoH'OW uid V 
S 

L 	O 	96 0flV 

.•spdSeH jo;Ta/A0O 	S 

• 

; 	;o9O!. 	.Q 
tc1dy 	;!ApV.'UOQ 	II\fT - 

. 	..• 	• 	•spdsoU 	o; 	tPT 	AO 

u1ddy ApV 'H 	NIlf 	 S 	 • 

S  

Le Jo 	6 0N 07  rv 

spdseH 	oJ'Ta 
/ 	

u1d1\ 	• 	S  -. • 	. 

.......... 

/ S 	 • \ 

0 	'9 : . ILS JO 	ONV 
.5 .'... 

'pdoH—Ufi / 	p 	- 	•\ 
_5. 

/ 

- 	 'oI1 	a— 	omH'oe 	. 	. 	S  
5 	
.\ 

S  

9t9.' 	LV 
.:•• 	•L9 

u1dy 	0 	PV 

:1 
5 -... 	••\.• ...• 

S . . 
0 9'0I°V9 et  

spd$8H 	;Sp7.1'A 

'•v 
0 	L'° 

lq 	T 	V 

/ 
pS0H 	o;''PV0O 

/ 	 UtddV 	S  . 	S  

OJ' 	 VHVUW 	£ 	...• L 	0 	60  

S 

/ 	 .• 	. - 

. 	 pdsGU 	TOJ4 	Jpr'O 	... S  
° 

uiddV jo;'4pv'xVflO 	flH'T 555 

/. 	

55 

SPdS0H JOJ'PT 
-4Lqddv JO 

- L9 JO 	L8ONS 'V 



NT 

Sri 

Rdvocate

---------------- 

RdCej\Jod a Copy of the 

A. for rxtension of tirno/ 
Frr fljsp 	/fnio f--u.n in Rpplication 

on. the file of the Karnatakà 

drninjstratjje Tribuhal from the Advocate General 

for Karnataka, L3eng alore. 

Place: Bangalore 

Oated: 	 idvocate for spp1jcant. 

g yt / e 



CENTRAL ADIIINISTRATIVE TRIBUNAL 
BANGALORE BENCH 

I (fl 

Commercial Complex(BDA) 
Indiranagar 
Bangalore - 560 038 

Dated * 21 FEB1989 

IA II IN APPLICATION NO (s) - 	2 & 3 	
/sa(r) 

W.P.NO (s)  

PP) ant () 	 Respondent (s) 

Shri G.L. lullur & another 	V/s 	The Secretary, R/a Now Affairs, Dept of 
To 	 rconn.l Si Admn Referee, New Delhi & 3 Ore 

6. The D*bf Secretary 
1, Shri C.L Mullur 	 Govt. of Karnstaka 

Deputy Conservator of Forests 	 Vtdhans Soüdhs 
(working Plans) 	 Iangaiors -sea ooi 
Oharwad 

The Sscretay 
2. Shri C. Krishna R1nistry of Forest, Wild Li?. 

Deputy Conservator of Forests A Environment 
(Working Plans) IV & 	noon 
NysOre Nev*ran 	i.van 

Lodhi Road * 	3. Shri B.S. Nsndspps New Delhi - 110 003 
Advoo*ts 
115/3, Balappa Building Stint S.M. Isbu 
S.ehadripunaa Circle stats govt. Advocate 
Ririgalore - 560 020 C/c Advocate Gsn.ral (KAT Lki.tt) 

Com..r.ial Complex (IDA) 
4. The Secretary Indiranagar 

Ninistry of Now Affairs Nengalore - 560 031 Departmsnt of ftroonnal A 
Administrative Reforms (Servic..-1) 9, 	Shri M.S. Psdaansj.iah 
New Delhi - 110 001 central Govt. Stng Counsel 

High Court Building, 
5, The Chairman Nengalor. - 560 001 

tktion pUblic Servios Commission & 
Chairman, Special Selection Com..tttse 
for Indian Forest Servios 
Dholpur Housi 
Shahajahan Road 
New Delhi - 110 003 

Subject : SENDING COPIES OF ORDER PASSED BY THE. BENCH 

Please find enclosed herewith a copy of 

passed by this Tribunal in the above said application(s) on 	202'49 

YEGISTR(12 



/ 	
In the eiitra1 

Tribun1 13n91are Bench, 
Bangalore 

2 & 3/88(F) 
G.L. Hullur & anothsr 	 V/a 	The Sarstsry, R/o Home Af?air., DP& AR, 

Order Sheet (coritd) 	Now imi &.s Ore 
R.. Rand*pps 	 $.I. Babu & R.S. Psd*arajaiah 

Date 	 Office Notes 	 I 	 Orders of Tribunat 

20,2.89 
	

KSPVCILH4 RM 

Orders or IA W02 II 

TRUE COPY 

  
.T8L ADMINIS1hi' mI3UMAL

BANGALORE 

Cases called. Applicants and their 

learned counsel absent. Shri S,1.Babu for 

respondents. In this IA the respondents 

have sought for extension of time till 

31.3,1989, We are satisfied that the 

facts and circumstances stated in the IA 

justify us to extend time upto 31.3.1989, 

We, therefore, allow IA No.11 and extned 

time upto 31.3.1989, 

C 


